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The House reassembled after lunch at |

two of the Clock. The Vice-CHAIRMAN
(SHRr1 D. THENGARI) in the Chair.

RESOLUTION RE CONSTITUTION
OF A COMMITTEE OF EXPERTS
AND MPS. TO GO INTO THE
FAILURE OF THE CENTRAL

BOARD OF DIRECT TAXES IN
THE TIMELY COLLECTION OF
TAXES AND TO SUGGEST
REMEDIAL MEASURES

THE VICE-CHAIRMAN (SHR!T D.
THENGARI) : Shri Lokanath Mista.

SHRI LOKANATH MISRA (Orisss) :
Sir, with your kind permissior, I heg
to move:-—

“That this House is of opinion that
Government  should  constitute  a
comnmitiee consisting of experts and
Members of Parliament to go intc
the failure of the Central Board of
Direct Taxes, Ministry of Finance,
in the timely collection of taxes and
to suggest remedial measures for im-
proving the collection syscem.”

Now, from the direct taxes . . .

PANDIT S. S. N. TANKHA (Uttar
Pradesh) : Mr. Vice-Chairma Sir, with
a view to enabling the Members of the
House to go to the funeral procession of
Mrs. Alva, our late, lamented Deputy
Chairman, may I have the permission of
the Chair to let the House stand adjourned
at 2.30?7

SHRI LOKANTH MISRA: At 2.35
I have to speak for half an hour.
THE VICE.CHAIRMAN (SHRI D,

THENGARI) I should like to know cun-
sensus of the House.

HON. MEMBERS : Yes, yes.

~ SHRIMATI  YASHODA  REDDY
(Andhra Pradesh): We agree, we should go.

THE VICE-CHAIRMAN (SHRI D.
THENGARI1): So, at 2.35. All right.

SHRI LOKANATH MISRA: Under the
the rules, I am ecntitled to speak for half
an hour, Thereafter, we adjourn.

SHRI DAYALDAS KURRE (Madhya
Pradesh): Mr. Vice-Chiarman, the Reso-
lution was in the name of Shri Su ndar
Mani Patel,

|

hetween
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SHRI. LOKANATH MISRA: 1 am
sorry, Sir, that the Leader of the House
is not well informed abouat the procedure
of the House.

THE LEADER OF THE HOUSE
(SHRI K. K. SHAH) : Unless and until
you have . ..

SHR1 LOKANATH MISRA: It ig
tie Chair and the Memcher
moving. There is nothing for the Leader
of the House to come in between.

SHRI K. K. SHAHM: But permission
should have been taken.

SHRI LOKANATH MISRA: Unless
that is given, the Chair would not have
asked me to move it. [t is barc common
sense.

SHRI K. K. SHAH: You are wrong"
The Chair did not say. You got up yourself

SHRI LOKANATH MISRA: The
Chair called me. If the Leader of the
House is deaf, T cannot hel it,..

(Interruptinons)

Coming back to the business before the
House, everybody knows in this country
that direct taxes form a major part of the
Central revenues, apart from the other
aspect of social good that is ivolved in it,
The social good involved in it is that the
more affluent  section of the socicty is
taxed and the surplus from out of that
section is mopped up in favour of people
who comparatively are poorer economi-
cally and also apart from this, it adds
up to the public revenue. I  wanted to
move this Resolution because [ felt
that whatever was envisaged to be done
through the Direct Taxes Board has not
becn properly done, A greal deal has to
be done and whatever has becn done,
much of it has been wrongly done.

In :his connection, I want to quote
authoritics who are much bigger and
important authorities, people who are
considered  authorities in the country by
Parliament and by the Government also.
The Administrative Reforms Commission
complains that the greatest hurdle in the
way of streamlining and rationalising the

tax system is the plethora of legislation,
in connection with the income-tax,
It says:—

“Over two decades there has been at
plethora of amendments of the law
relating to Income-tax. In 1961, the
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whole of the
the provisiors arranged in a logical
sequence, anl an A ttempt was made
to express th: law in a language ihat
could be uderstood without much
difficulty, Hopes were expressed and
assurances were given that the provi-
sions of the law would remain stable

for some Ume at least. However, in
the years that followed, more than
400  amendments were introduced.
The  Administration naturally has
been finding it difficult to keep pace
with this incessant change in law.
Further, the number of persons fal-

ling within the taxable category has
progressively been increasing over the
years as a consequence of the general
rise in the |:mpo of economic activily
in the count y.”’

It is the Adrunistrative Reforms Com-
mission which has been set up by the
Government that is complaining about the
vlethora of legislations. And even the
Income-tax O‘ficers must have tendered
evidence beforc this sub-committee of the
Admunistrative  Reforms Commission
and would ha ¢ said that it is very diffi-
cult to cope vith  the incessant changes
going on fron time to time, Somebody
would have -ead the original Act on
Income-tax and if he cemes to know that
there is auother amending Act passed
by Parliament in  between, he would
have to rely on the Act as amended and,
therefore,  thys creates a good deal of
confusion even among the Income-lax
Officers. And what is more, amendments
have been thoughtlessly moved in Parlia-
ment. And again  the  Administrative
Reforms Cominission corroborates my
feeling in  this matter. The amendments
are generally moved at the time of (he
Finance Bill. Now, by a particular date
the Finance Bill has to be passzd by both
Houses of Par ament and, therefore, this
is always don: in a hurry. This year I
do not knov what is going to happen
because there s such a lot of chaos—nobody
has time to give any thought to matters
of administra ion—that I do not know

what would rmerge  ultimately as the
Finance Act. There may be further con-
fusion addec to the confusion  already

existing. But let us look forward and wish
for the best. Let us see where it all ends.

Now, Sir. in this confusion the In-
come-tax Oficers are very much impeded
in their speed to dispose of the cases.
I shall hav te quole again another

[21 NOV. 1969] Committee of Experts & M.Ps.

Inccme-Tax was rccast,;

912

authority; T do not want to speak from my
own authority lest the Leader of the House
should get up and say ““What 1s your
authority?” I shall quote (rom Govern-
ment authorities only or from authoriiies
which cannot be disputed by the Leader of
the House or by the Government. it is the
authority of the Public Accounts Com-
mittee. The Public Accounts Committee
says :

“The Commitice note that the number
of pending income-tax  assessments
as at the end of 1067-68 was 23.30
lakhs or nearly double the number of
pending assessments as at the end of
1069-64. Earlie. in  the Report the
Cownmitiee have drawn attention to
the necd for rationalisation of the
procedure relating to assessments and
for a preper scheme of priorities for
the disposal of cases so that the time
now devoled (o assessment of small
income-tax cases, from which the
Exchequer gets very little gain, could
be profitably diverted to thc examina-
tion ol business cases which are likely
to vield substantial revenue.”

lax, which is another
the Committec

So far as wealth
direct tax, 1is concerned,
says :

“The Commitiece find the position in
regard to pending wealth {ax assess-
menis rather unsatisfactory as at the
end of March 1967, 74,232 cases,
involving Rs. 5.22 crores were pending,
over half of these for more than two
years.”

Now, these are so far as pending cases
are concerned. And hecause of the confusion
created by the Government, the Income-
tax Officers at the lower level arz put to
a lot of difficulty. The Dircce  Taxes
Board has a responsibility in this matter.
They are the principal  advisers to the
Finance Minister. I do not know how
many Finance Ministers in our country
really understand finance.

SHRI: BHUPESH GUPTA : (West
Bengal) One that is out did not under--

stand.

SHRI LOKANATH MISRA: To some
extent I might agree with you if you say
that the one that went out understood-

a part of finauce.
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SHRI BHUPESH GUPTA:1 have not
mentioned anybody.

SHRIMATI YASHODA REDDY: He®
has also not mentioned anybody.

SHRI LOKANATH MISRA: As 1
was saying, the Board is an expert body
which is supposed to advise the Government
on these matlers—matters of legislation,
matters regarding streamlining, and so
on. They have absolutely failed in their
duty in not advising the Government
properly and have thus put the entire
system  of ditect taxes Into a iness, »0
much so the Government did not have
any other wayout but to refer this matier
{o two bodies. One was the Boothalingam
Commitice and  subsequently it was
referred to a sub-commiltee of the Ad-
ministrative Reforms Commission. Aud
unless the system of direct taxes had been
in a mess, the Government would not have
thought of referring this matter to two
high-powered comnittees. ‘To aad to
that, there are many comqcents, very
adverse coinments, by the Public Accounts
Committee. Sir, in the Seventy-third
Report of the Public Accounts CGommittee,
there are many adverse r~~aments on the
mismanagement in  th  Direct Taxes
Board.

SHRI DWIJENDRALAL SEN GUPTA
(West Bengal) : Mismanagement every-
where.

SHRI LOKANATH MISRA: Yes, there
is mismanagement cverywhcre, but more
here, and 1 have to emphasise 1t here
because this is onc of the main sources
of income. Naturally this has to be stream-
lined. What [ want to say is that scme
streamlining i3 necessary andl, therefore,
1 have suggested that a committee should
be appointed finally to go into these things;
this committee would consist of Members
of Parliament who would be considered

respectable so far as their  membership
in  that committee is  coucerned and
technical  people, people who have

knowledge of finance, so that the technical
assistance would be of great help to the
committee in determining what their
suggestions should be.  This is so far as
cases of assessment are concerned.

There is further Dbungling 0 far as
arrears are concerned. Very often the
Income-tax Officers, in order to satisfy
their senior officers who impose an arbi-
trary quota on them, have to indulge
in frivolous assessments at times. The

\
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quota normally imposed s 25 per cent
higher than the previous year. They have
0 {ind a scapegoat. Othuerwise, if they
do not comply with the quota of assess-
ments given to them, they would be
prevented from getting  promotions.
Therefore, alot of paper work is  done
and the entire amount shown as arrears
is fictitious. ‘That is why they are not able
to realise their arrears. 'Therefore, there
is so much talk of writing off these arrears.
This is because the Tncome-tax  officers
are obliged to show a fgure which is
completely fictitious, crroncous and
uureal and which they know they would
not oe able to realise; but they show it
hecavse they  have to sausty their senior
officers and (alfil their quota. This, Sir,
is very irregular and at the same time very
dangerous.  Siv, herc our Finance Minis-
ter is talking to the Leader of the House and
probably does not understand {inance also.
Mr. Finance Ministzr,  would you kinily
listen to my speech? It is your duty to
listen to the speeches in  the House and
not talk 1o the Leader of the House.

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY Or FINANCE (SHRI
R. K. KHADILKAR): Would you like
to repeat the arguments that vou are
placting before the House? I am prepared
to listen.

SHKI LOKANATH MISRA: I thought
you understand something of finance. My.
feeling now is tha. you do not understand
finance at all. What can [ do ?

SHRI R. K. KHADIL.KAR: I
Listening  very carchully.
how can I reply ?

SHR1 LOKANATH MISRA: You will
not reply. The Central Direct Taxes
Board would give you a brief for reply.

SHRI R. K. KHADILKAR: I do

follow your arguments also.

am
Otherwise,

SHRI BHUPESH GUPTA : Mr, Finance
Minister, you should know heautifu) things
are being uttered,

SHRY LOKANATH MISRA: My time
it running out. I would like to have fve
minutes more,

The point I am stressing is that there
is bungling in the case of arrears also, Tt
isall a fictitious figure and 1 would guote
authorities (o show that ihese are fictitious
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figures. Tke Finence Minister. who is very
new to the Depr ment—1 will excuse him
for that-—has rot probably gone iuto the
Administrative Reforms Conunission
report . . . (Interiuptions) Therc are interrup-
tions because they do not wart me lo
tell  all this,

THE VICE-HAIRMAN (SHRI D,
THENGARI[): Kindly continue.

SHRI LOXANATH MISRA: Wha
I wanted to sircss was that the Adminis-
trative  Reforms Commission  itself has
said that ultimately  probably these
arrears will have to be written off. Unless
these are wirttn off, it gocs on in a
vicious circle. The previous things have
not been dealt with properly aud what s
done further is that before the deadline is
up-—there is « deadline for income-tax
31st March or goth June or whatever it
is—the Income-tax Officer, in order ic
save his skin, imposed income-tax assess-
ments towards the end of theyear, so that
there cannot bt any appeal and the amount
shown as assussment  already, canaot
be taken off he list. is That why normally
it is always doae towards  the cnd of the
year. Now I will quote this authority—
it iy the Publi:  Accounts Commuttee-—

“The rea} and serious reason for lheavy
arrears, as pointed out by the Working
Group of the Admiuistrative Re-
forms Commission, is the tendency
on the w»art of inany income-tax
officers to  delay  assessments tiil  the
end of tie financital vyea. and make
cumulative assessments for  more than
one vear, particularly in big  business
cases, tie.ulting in piling up huge
demands  which naturally the assessee
is unable .o discharge. The asscssee
should be firmly checked and assess-
ment worl spaced out cvenly over
the year,”

Sir, how is the Dcpartment functioring
fo- such a long time? We are independent
for 20 vyeas row. But the Department
lLias been existing therefor, may be, 60
or 70 years, I do not know its history nor
do 1 want o go into it. But the Depart-
ment has Dbeen functioning there. Was
there not o1 ¢ adviser in the Department
who could look into the matter before it
came to the notice of the Administrative
Reforms Commission  or to the notice of
the Public Acciunts Committee? What
were the off .cers of the Department doing?

e
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They are supposed to he exper's in  the
linz. Was it not their duty to {mnd a way
ow so that the artears did not pile up?
Or, did the piling up of arrcars benefit
them in any way? The writing ofl arrears
would also involve a Jot of things, and
uriess  something, some consideration
was offered by somebody, the arrcars’
would not be written off. Shall I take it
like that ? If they knew that this was an
arrear and was to be realised, why did
they put off its collection so long? Arnd
if ithey knew that it was not to be realised
why did not they write off thet suo ot
without asking the man to come and sub-
mil o them an application or some other
thing for writing off the arrears? That {s
where the guiit of the Direct Taxes Board
lies. Therefore, on this mmeasurc alse without
fookinz into the cases of arrears of income-
tax as to how much of the amount is
genuvine, how much of it is fictitiouws, how
much has been shown just for giving
credit to certai:  officials, on - he floor
Parliament these enormous tax arrears
have been shown for year after vear.
Now I will quote another authc}rity.
This is an authority of the Central Board
of Dhect Taxes and it gives the figures;

Cift Tax Arvears: Rs. 1,24,14,000.
When they went in appeal an amount
of Rs. 20 lakhs was 1educed. And what
is the amount of outstanding arrears?
Rs. 76  crores.

Now. Sir, this huge amount outshadows
hoth their collection of arrea s and the
cash collection and the reduction that was
allowed on the amount of atrears.

{xpenditure Tax : Rs. 35,35,000 was
the arrears. Rs. 3,094,000 was reduced
ard Rs. 2,03,000 was rvealised and
Rs. 29,00,000 is ull  outstanding.

Wealth Tax Rs. 7,57,00,000 was the
sorcars. Rs. gg lakhs was reduced and
13 lakhs was realiscd end Rs.
5,00,80,000 s in arreats.

o
b

So fav as Income-Tax is concerned, the
figrwe is almest the same.

Sir, my time is 1unuing out. T herefore, 1
canrot quote from other things. -But
everywhere it gives us an  appearance o
comp-ete mismanagement and hungling,
Thercfore, T plead that the House do agree
with me that a committee of Membeis of
Pariiament ard expevts should go iuto it.
Sir, this is the general observation I had
to make rcgarding this.
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{Shri Loknath Misra)

I will row crme o certain  specific
cases. The most recent one in this bungling
is the casc of Mr. Jagjivan Ranu

Mr. Jagjivan Ram is {1) a member of
the Unton Cabinet, , |

SHRI MULKAN GOVINDA REDDY
(Mysore): He is No. 3 in the Cabinet.

SHRI LOKANATH MISRA: Whatever
may be lis lineality, in the presenl coterie
I am net going into that. He is-—or he
was—one of the respected leadzis in  tle
country, I used to respect him so much till
1 know that he was a tax evader, When 1
knew that he was a tax evader he came
down in my csteem as Mus. Mala Sinha
had come down when she was caught with
Rs. 20 lakhs in  her bathroom. M.
Jagjivan Ram did not have to go into
las bathroont because. , . (Interruptiors) M.
Vice Chairma 2, please give me ten minutes
more because tlicre have beer iateiruplions
and I have to reply to every interruption, .,

SHRI N. PATRA (Orissa) : You are
interested in Mrs. Mala Sinha,

SHRI LOKANATH MISRA : I am
as much interesied in Mr. Jagjivan Ram
as in Mrs. Mala Sinha. Both are actors
in different fields, and they change so
much their character it different contexts.
She changea i films ard he changed on
the poliical stage. But it does not matter.
We are not goiug into that. Sir, but for
the interruption of the Member who
belongs to the ruling pariy, I would not
have commented this way.

Now, comiug back to my point, what
I wanted to say was Mr. Jagjivan Ram
did not have to go into his bathrocm as
Mrs. Mala Sinha did because he was
one of our rational Jeaders. But what
happened? The Prime Minister, . . (Inferrup-
ons) You can ask me ary number of
juestions, but I have to look at the clock
ilso.

THFE VICE-CHAIRMAN
THENGARI) : You c<ontinue
f the iuterruptions.

(SHRI D.
unmindful

SHRI LOKANATH MISRA: S,

nfortunately I am a Member who caunot
more any interruptions on the fioor of
1c House. .,
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SHRI BHUPESH GUPTA: How cen
vou? You are interested in Mala Sinha.

SIIRI LOKANATH MISRA: 1 have to
reply to the interruptions.

So, what J wunted 1o say was the
Guvernment of India did not protect Mala

Sinha, but the Government of India had
il peotection-, fo. Mr. Jagjivan Ram.
The Prime Minister e one of her state-

merts made a vety categorical referene to
the tax cvasion on the paclt of Mr. [agii-
van Ram in be Piess Club of India.
She said it is an act of forgeifilness. I would
rot he swprised if tomorrow Mr. K. K.
Shab shoats somcone and the Prime Min is-
ter comes and cxplains to us in the House
that on the part of Mr. K. K. Shah it
was an act ol carelessness, it was not a
murder, It was an act of carelessness
because the trigger went off when he wag
toying with the vevolver,. .

SHR1 BHUPESH GUPTA: He is never
a good shot. He will m's= 1t 1n ary case.

SHRI LOKANATEH MISRA: T hoepe so
SHRI K. K. SHAH: Are you prepared

for a match?

SHRI LOKANATH MISRA: Now,
the Prime Minister’s  apparent atternpt
at giving protection 1o Mr. Jagjivan Ram
was very frivolous. That showed that she
had not intently looked into the affairs
of the Finance Ministry uor did she know
the rules  and regulations of the Finance
Muaistry. She is too big. Therefore, I
would not make an aspersion on  her
ignorance of the Finance portfolio, on
her ignorance of matters relating to the
Finance portfolio. But, Sir, Mr. Jagjivan
Ram dcfinitely knew what he was doing.
Mry. Prakash Chandra Sethi the other
day said in our House that nobody sent
any notice to Mr. Jagjivan Ram. Other
people are served with  registered notices
in all such cases. It was asked on the floor
of the House whether registered notices
were sent to Mr. Jagjivan Ram or not
because everybody is bound to be served
with a notice, that too, a registered notice,
Did Mr. Jagjivan Ram remain under-
ground for ten years, or, was hec invisible?
Do you mean to say that he went under-
ground for all the ten years? In an act
of forgetfulness did he ever forget to draw
his salary for a month? Can you show me
aninstance when he had forgotten to draw
his monthly salary? 1 will excuse him
if he had forgotten to draw his salary for
a month. Every rupce and pic that is due



ey

919 Re Constitution of a

to him, " he will try to collcctit from :
the exchequer. When it is a question of
repayment to t} e exchequer, can you take
this bogus plea of forgetfulness and that too
on the part ¢/ a leader of Shri Jagjivan
Ram’s stature’ The country can never
excuse him. Therefore, the Minister has
to clatify th: position to this House

(1nterruptions).

SHRI DAYALDAS KURRYL : Sir,
I do not agrec with the remark made by
Shri Lokanath Misra. The position has
already been made clear by the Minister
day before yesterday.

SHRI LOKANATH MISRA : Sir,
I am not yelding. On this Resolution
I am alrcacy on my feet and I am in
possession of the House. The point is that
the Ministe has to give a categorical
reply to this ¢ 1estion whether under section
139 (2) the iotices were served on  him
by the Income-tax Officer and that too
every year. If Shri Jagjivan Ram had
gone undergt rund or was in his bathroom,
what was hi. Private Secrctary doing or
what was his  Personal Assistant doing?
He is suppoed to have a permanent staff
for his officc What were they doing?

SHRI S. D. MISRA (Utar Pradesh)
For two yewrs he was under the Kamraj
Plan.

SHRI LOKANATH MISRA: For that
period we can excuse him. But the conduct
of a Ministir should not be explained away
in that wuy and that too by the Prime
Minister.

Now I vill deal with the penalty that
he had to pay. Anybody else in the posi-
tion of Mr. Jagjivan Ram, so far as
income-tax is concerned, would have been
fined an cnormous amount by way of
penalty. ‘[he penalty under the law is 2
per cent. per month. and he had defrauded
the Government of India for 10 years.
What was the penalty imposed on him ?
Was the discretionary power given to
the Comunissioner to only absolve Shri
Jagjivan Ram ofhis penalty ? If that is so
then I would plead that such a Commis-
sioner shoald be stripped off that particular
discretion if it is only to be used in favour
of person. who are in authority. (Interrup-
tions) please try to understand the implica-
tions of i particular matter. Let him get
a brief from certain experts and reply to
my questions.
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Sir, the point that I was making was
that he should have been charged the
penalty. I would like to know the penalty
that was charged in this case.

The next point is about the Wealth
Tax. He has different houses at different
places and other properties. That would
be yielding him sufficient income to make
him assessable to income-tax. But as a
Minister he is paying income-tax at source.
That is a wrong thing. And every Minister
is being given that particular facility
so that he can conceal his income from
other sources, because he does not have
to submit any other income-tax return.
Now under sections 15 and 192 the defini-
tion of ‘salary’ is given. If you plead that
a British Minister is a servant of Her
Majesty the Queen and if you want to go
by that, then I have nothing to say. But
that does not hold good in the case of our
democracy here. Unless you have an
employer there cannot be any deduction
at source. Therefore no Minister in our
country can enjoy this henefit of deduction
of tax at source. If that is not done, then
their perquisites will also be taxable.
Therefore they want to avoid it as far as
possible. T will take it up—the general
issue—later on. But what happened to
the Wealth 'Tax of Shri Jagjivan Ram?
What is the amount that he has paid?
Political associations should not determine
whether a particular person is assessable
or not. Therc is another instance of Shri
Biju Patnaik. The hon. Prime Minister
has been kind enough to write to me that
there is already an income-tax arrear
of about Rs. 1 crorc odd against Mr.
Biju Patnaik’s concerns. The third
person—1 was told before my speech—
was Mr. Karunanidhi. He did not submit
his tax return, and immediately after
their gesture towards a new alignment
I am told everything has been finalised
and the income-tax arrears have been
finalised in respect of Mr. Karunanidhi
I would like the Minister 1 categorically
deny if I am wrong. This is the informatior
I gather. I have no personal knowledge
about it. but if my information is incor
rect, I shall stand corrected—if the hon
Minister gives me that information. Now
Sir, the other one is Mr, T. T. Krishnama
chari. He is also getting some politic:
co ncessions so far as his Wealth tax i
concerned. Now looking into all thes
cases it appears that the entire Centr:
Board of Direct Taxes is in a mess,
bungling the cntire thing of direct tax
issue. The pattern should he changed ar
the House should agree with mein givis

'
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[Shri Loknath Misra]
their permission for the constitution of
the committes, I would like this to be
taken up-.

Just two minutes more,  Sir, and this
I place also by way of suggestions. (1) It
will be Lelpful if small  amounts ol tax
are accepied in  cash by the I. T. Os.
This is fur the consideration of the Com-
mittee wlien they go into it. (2) It would
also be of help if the payment of tax could
be arrang-d without approaching the +.1.0.
for a challan for this purpose, (3 The
present practice of the Department sc ading
a challan 1o the assessec and of the asessee
having to take the trouble of making the
payment into the treasury should he given
up. (4) Incomes not exceeding Rs. 0,000
may be assessed on the basis of the return
submitted by the assessee. (5) In the case
of higher incomes not excceding
Rs. 50,000 it is suggested that here a'so the
assessments may be made on the bhasis
of the rciurn  submitted by the asscssec.
A spot check once in, say, three or five
years need not however be ruled out. And
the last suggestion. (6) While stating .igures
of incoms-tax arrecars in  Parliament,
three separatc types of figures mast be

wh ‘!
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mentioned so as to make the position quite
clear, namely (a) amount of tax assessed
by the Department but against which
appeal preferred is pending, (b) amount
of tax levied by the Department for which
the last date for payment has not yet ex-
pired, and (¢) amount of tax arrears for
which no appeals are pending and for
which the last date of payment has also
expired. With all this, Sir, finally I
would submit that, since all these irregu-
laritics in  the Board of Direct Taxes have
to be looked into and that tooseriously by
a competent body whose recommendations
would be binding on the Government,
T would plead with all the hon, Members
of the House that they give permission for
the formation of such a Committee.

The question was proposed.

THLE  VICE-CHAIRMAN (SHRI D.
THENGARI) : The House stands ad-
journed till 11 a. M. on Monday.

The House then adjourncd at

forty-onc  minutes past two
of the clock till eleven of the
clock on Monday, the 24th

November, 1969.



